N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1355 OF 2008

STATEOF UP. L. APPELLANT

PI NTU @ ULAYATA ... RESPONDENT

ORDER

W have heard the I|earned counsel for the
appel | ant .

The Hi gh Court has exercised its discretion in
awar di ng the sentence which is perfectly in accordance
with | aw

W are, therefore, disinclined to interfere in

this matter.

D sm ssed.
.................. J
[ HARJI T SI NGH BEDI ]
.................. J
[ GYAN SUDHA M SRA]
NEW DELH

AUGUST 10, 2011.



